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Rs 14 crores Transport & Commu­
nications—Rs 4 71 crores Social and 
Community Services—Rs 4 58 crores 
Economic Services—Rs 8 lakhs The 
total is Rs 17 7 irores This as I 
submitted, relates to plan expenditure 
That is piacticallv development ex 
penditure There has been a step up 
from Rs 15 4 crores to Rs 17 7 crores 
Therefore, my submission to the House 
is you may kindly appreciate the 
situation and give your approval for 
the continuance of the President's rule

SHRI H M PATEL May I put one 
more question’

It has struck me as somewhat odd 
that t^e hon Home Minister always 
starts by thanking only speakers like 
Dr Sen because whatever the> have 
said is in entire agreement with his 
views

SHRI VASANT SATHE He thanked 
Mr Sequeira also

SHRI K BRAHMANANDA REDDY
thanked Mr Sequeira also 

(Interruptions)

SHRI H M PATEL M> lequest to 
you (Interruptions) I speak through 
the Chair that surely in parliament it 
is the proper thing also to expect criti­
cism and, therefore one should in re 
plying to the debate thank everybody, 
the move so as it gives the mover an 
opportunity to give fuller information 
on several points raised by the critics 
such as, Mr Deb as well as Mr 
Sequeira Therefore, I suggest the 
hon Home Minister should have ieally 
begun by saying, *1 appreciate and 
thank all the speakers who have parti­
cipated m the debate, those who have 
come forward with criticism as well 
as with agreement ’

SHRI INHRAJIT GUPTA (Alipore) 
You should have thanked all You 
should give more thanks to those who 
have criticised you

SHRI K BRAHMANANDA REDDY 
I do not want to make any general 
observation just now But I do want 
to thank all the three or four friends 
who have participated in this debate

MR CHAIRMAN The question is

That this House approves the 
continuance m force of the Procla 
mation dated the 22nd March 1975, 
in respect of Nagaland, issued under 
article 356 of the Constitution by 
the President for a further period 
of six months with effect from the 
26th Mirch 1976

The motion was adopted

17 05 hrs

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (GENERAL), 1975 76

MR CHAIRMAN The House will 
now take up discussion and voting on 
the Supplementary Demands for Grants 
m respect of the Budget (General) for 
1475-76

Motion moved

That the respective Supplement­
ary sums not exceeding the amounts 
on Revenue Account and Capital 
Account shown in the third column 
of the Order Paper be granted to the 
President to defray the charges that 
will come m course of payment 
dunng the year ending the 31st day 
of March 1976 in respect of the fol­
lowing demands entered m the 
second column thereof—

Demands Nos 2 to 4, 6, 12, X3> *5
17 to 19, az, *5> *7 to 31* 33 to 4*. 
43 to 54 56 to 60, 6 z, 64* 66 69 to 
7J» 75 to 77» 79* *3» *4» 86 to
90* 993 ,  95,96* K>x, I0?

* Moved with the recommendation of the President.
2702 LS— 0
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H o. of Name of Demand Amount o f Demand for Grant
Demand submitted to the vote o f the

House

1 2 3

Revenue
Rs.

Capital
Rs.

M IN IST R Y  OF A G R IC U LT U R E  AN D 
IR R IG A TIO N

2 . .

3 1,16,co,000

4 Animal Husbandry and Dairy Developmer t 3,94,90,coo • •

6

M IN IST R Y  OF COM M ERCE

V
1,39,61,81,000

12 Foreign Trade and Export Pi oduction 

M IN IST R Y  O t  CO M M U N ICA TIO N S

1,000 2,000

13 Ministry o f Communications . . . . 25,25,000 . .

15 Postsand Telegraphs Working Expenses . 46,30^35,000 . .

17 Capital Outlay on Posts and Telegraphs 

M IN IST R Y  OF DEFENCE
■ 20,00,00,000

18 Ministry o f Deknco . . 6,51,000 7,70,000

19 Dofence Strvices-Axmy . . . . . 26,47,28,000 . .

21 D.:fencc Seivices-Air Force 23,32j9 1,000 . .

M IN IST R Y  OF ED U C A T IO N  AND SO CIAL WELFARE

25

M IN IST R Y  OF E N ER G Y

9,41,00,000 • •

27 Ministry ot E n e r g y ........................................ 5.93.000 • >

28 Power Development . . . . . 6,16,30,000

29 Coal and Lignite ........................................

M IN IS T R Y  OF EX TER N AL AFFAIRS

77,11,000 31,18,91*000

30 Ministry of External Affairs . . . .  

M IN IST R Y  OF FIN AN CE

4,95,25,000 ••

31 Ministry of F i n a n c e ........................................

33 Union Excise D u t i e s ........................................ 7,87.97.000

34 Tax;s on Inc am:. Estate Duty, Wealth Tax and Gift Tax 6,66174*000 ••
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1: 2 3 4

35 S t a m p s ...................................................................... 7,27.94,000 .
36 Audit . . . . . . . . . 1,98,06,000

37 C irrin cy , C  image and Mint . . . . 8,80,^8,000 3>32>l 7*000

38 P e n s i o n s ...................................................................... 3,00,00,000

39 Opium a id  Alkaloid Factonti . . . . . 3,10,60,000

40 T*ansl ‘rs to State and Union Territory Govern mu ts . 34,20,57,coo

41 Oth.-r Exp nditure of the Ministry o f Finance . . 52,14,44,000 2*93>75,58,000

M IN IST R Y  OF H EA LTH  AND F A M IL Y  PLA N N IN G

43 Mi ’ lStry ol Health ard Family Planning . . . 3,62,000 • •

44 M 'dical and Public Health . . . . . 15,10,24,000 7,33,69,000

45

M IN ISTR Y Ol* HOME AFFAIRS

*5,13,27,000 **

46 Ministry of Home A f f a i r s ....................................... 15,96,000

47 C a b i n e t ..................................................................... 23,36,000 . .

48 Department of Personnel and Administrative Reforms . 96,47,000

49 20,09,91,000 35,00,000

50 Census .............................................................................. 10,00,000

51 Other Expenditure of the Mu istry of Home Affairs 25,65,65,000 3,31,21,000

52 D e l h i ............................................................................... 12,25,70,000 6,80,63,000

53 C h a n d ig a rh ........................................................... 1,88,52,000 27,50,000

54 Andaman ard Nicobar I s la n d s ....................................... 3,31,34,000 37,20,000

56 19,37,000 ..

57

M IN ISTR Y OF IN DUSTRY AND C IV IL  SUPPLIES

42,94,000

58 Ministry of I idustry and Civil Supplies 38,13,000 . .

59 3,88,07,000 41,38,84*000

60 Village and Small I n d u s t r ie s ....................................... • 1,32,32*000
M IN IST R Y OF INFORM ATION AND BROADCASTING

62 Ministry of Information and Broadcasting . . 7,54,000

64
M IN ISTR Y OF LABOUR

••

66 2,21,10,000 • •
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MINISTRY OF PETROLEUM AND CHEMICALS
69 Ministry of Petroleum and Chemical* . . . 9,85,000

70 Petroleum ard Pctro-f'hemicals Irdustries . 2,46,80,000

71 Fertilizer and Chemicals Industries . . . .  1*37,000 

M IN ISTR Y OF SHIPPING AND TRANSPORT

75 M iristry of Shipping and Transport . . . .  15,60,000

76 Roads> . ........................................8,65,44,000

77 Ports, Lighthouses and Shipping . . . .  3,01.89,000

M IN ISTR Y OF STEEL AND MINES

79 Department of Site 1 . . . . . .  29,69,000

81 Mme9 and M i n e r a l s .......................................  5,12,74,000

M IN ISTRY OF SUPPLY AND REHABILITATION

83 Supplies and Disposals . . . . .  40,00,000

84 Departm“nt of Rehabilitation . . . . .  2,30,52,000

M IN ISTR Y OF TOU RISM  AND C IV IL  AVIATIO N

86 Meteorology . . . .  1,40,63,000

87 Aviatio . . . . . .  4,04,37,000

88 T o u r i s m ....................................................................  11,07,000

M INISTRY OF W ORKS AND HOUSING

89 M iristry of Works ard Housii g . . 7,46,000

90 Public W o r k s ..........................................................1,45,62,000

92 Housii fcaud Urban D \dupm 11 . . . .  2,82,86,000

93 StaUo^cry and Pm ring . . . . . .  4,43,02,000

DEPARTM ENT OF ATOM IC ENERGY

95 Atomic E tergy Research Development and Industrial
P r o j e c t s .....................................................................1,38,00,000

96 Nuclear Pow<?r Schem*s ........................................ 5,97.00,ooc

DEPARTMENT OF SCIENCE AND TECHNOLOGY

101 Survey of I n d i a .........................................................1,50,00,000

PARLIAMENT, DEPARTMENT OF PARLIA­
MENTARY AFFAIRS, SECRETARIATS OF THE 
PRESIDENT AND VICE PRESIDENT AND 
UNION PUBLIC SERVICE COMMISSION

105 Rajya Sabha..................................................  7,80,000
107 Secretariat of the Vice-Prewdert . . . .  30,000

11,50,01,000

18,00,01,000

20,07,11,000

79.04.00.000

25.48.00.000

88,34,000

1,00,00.000 

3,31,67,000

r, 26,0c,000



SHRI B N REDDY (Niryalguda)
Mr Chairman 1 would request you to 
focus your attention on Demand No 2 
relating to agricultural sector and 
Demand No 58 relating to Industrial 
sector With regard to Agricultural 
Sector I would like to point out that 
the very purpose declared by the Gov 
eminent during emergency was to have 
land reforms and to distribute land to 
the landless peop’e But I say that tho 
actual position is just the contrary 
The actual situation clearly speaks of 
itself that the very purpose declared 
by the Government has not been ful 
filled

[Shri Vasant Sathi. in the CnairJ

The Agnculture Minister in an an 
swer to the question put by an hon 
member*—Shri Vishwanathan said that 
the surplus land available is 9 032 38 
acies and onlj 1 72 000 acres had been 
distributed What does it mean’  Why 
is there so much of gap between the 
available surplus land and the actual 
distribution >

I would like to draw your kind 
attention to the earlier storj of this 
surplus land and its distribution We 
can clearly understand that the surplus 
land and its distribution to the land 
less has become a wonderful ridi 
culous stoiy

Ten yeais back according to Shri 
Mahalanobis five crores acres of land 
was surplus m our country About 
two years back according to our 
Minister 40 lakh acres of land was 

surplus for distribution

THE DEPUTY MINISTER In  THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) May I  remind 
the hon Member through you that we 
are dealing with the Supplementary 
Demands

SHRI ERASMO DE SEQUEIRA 
(Marmagoa) It has almost begun as 
a General Budget

SHRI B N REDDY That is why 
Sir, I say this

365 SuppI DG PHALGUNA 21,
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(General), 1975-78 
M R CH AIRM AN You could reserve 

a m aior portion of it lo r *he General 
Demands

SHRI B  N RED DY From 3 crores 
this camc to 0 lakhs and the actual 
d istntution  was only one lakh and this 
is the. actual story o f land distribution 
to tho 1 mdless' Rather than elim inat 
m g lm dlordism  this has given an op-
portunity for the landlords them selves 
to cash on this piece of land I v  illegal 
sales by hinami transactions etc So 
it is not reforming land system but it 
is only helping the landlords

Then I come to fa ll m  prices

MR CH AIRM AN M r B N Reddy 
you are a stn ct follow er of lu les and 
also a very disciplined Member May 
I read out to you Rule 216 which states 
as follow s’

The debate on the supplementary 
grants shall be confined to the items 
constituting the same and no discus-
sion m ay be raised on the original 
grants nor policy underlying them 
save in so far as it may be neces-
sary to explain or illustrate the 
particular items under discussion

SHRI B N RED DY I would like 
respectfully to point out to the Chair 
that this is Demand No 2 relating to 
A gricu lture and the amount is 
Rs 16 54 11 000

An>wa> now I would like to go to 
another point This ib regarding F all 
in P n ces What has happened in the 
agricultural sector is this T h ere  1*  
a grave cu sis  there This Situation  
has hardly hit the dailj production and 
the producer in the agricu ltural front 
Generali} the agricultural pnces for 
paddy have come to half of the normal 
rate What we find is that the rates 
of the inputs have generally increased 
The peasantry is hard-hit and produc-
tion has been affected Government 
cannot provide a reasonable price to 
tbe producer Governm ent cannot g ive  
rem unerative price to the producer 
Government cannot give any fa ir  price
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to  the consumer. This is w hat is hap-
pening This is  w hat w e see every-
day. G overnm ent is saying that it 
w ill provide B ut Government could 
not provide it It is only a propaganda 
and I would like  to point this out \ery 
clearly.

W ith regard to cotton also, what is  
the situation which we see9 This is 
to be kept in view  Regarding the 
prices of cotton, from Rs 450 per quin-
tal, the price came to Rs 300 For 
certain kind of cotton lakhs of bales 
are there m  market but there is no 
proper m arket facility to lift that col 
ton Traders have a lre id y  lost their 
chance and the Cotton Corporition of 
India is saving that thev have no 
money This is the situation here

It is not a correct thing Jus>t now 
the Home Minister said that the situa-
tion has now improved Is this the 
im provem ent} Now I come to the 
industrial sectors Whut tic cs thi 
leading paper say'1’ I h is  is a news 
item which says that 105 mini steel 
plants m the country wero closed down 
and an integrated *>teei plant stalled 
producing a million ton oi itee l In 
the automobile industry, I say it has 
worked half the capacit\ nnd similar-
ly, the coal mine authority was forced 
to cut down the production in the 
coal just to clear their own m ounting 
stocks According to the news item 
to  Hindu, a capital to the tune of Rs 
1,500 crores w as blocked due to in-
num erable industries being closed 
down Can you say that this is an
im provem ent’

Rather, I should say that there is a 
very grave economic recession If 
Government say that the situation has 
improved it only amounts to this that 
tngtonf1! of appreciating the situation 
it  is only hiding the fact of economic 
recession which our country is facing 
T h at is  a ll I  w ant to brin g to the 
notice o f the Hon. Minister.

SHRI S  M. BANERJEE (Kanpur)- 
Mr Chairman, Sir, 1 would only con-
fine m yself to Demand Nos 19, 31, 34, 
36, 38, 62 and the last one

Coming to Demand No 19, this deals 
w ith Defence Department and we are 
asked to pass the provision made under 
this head which pertains to the Ordn-
ance Factories The P ay Commission 
recommended something for the piece 
rate workers On the basis of their 
recommendation, the revision took 
place in the rate of piece-rate w orkers 
There are nearly 26 Ordinace Facto- 
n es  of which in two this piece late  
work is in vogue B ut a "rave ir jus-
tice has been done to the piece rate 
w orkers in the Ordnance Factories 
These Ordnance Factories are eirm n g 
a huge profit I do not know w hj a 
decision ha<? been taken by the Finance 
to the detriment of these w o r k e r  I 
do not know the reasons which are 
better known to them The piece-rate 
worker earns more than 50 per cent of 
the profit*! earned b y  these factories—  
m ay be they earn more than 60 to 80 
per cent But the workers nic paid 
only Rs 20 or i0 as their r i t r  The 
net gain to the state from the Defence 
Forces is much m oie than this I 
know that the Finance Ministry has 
come to this conclusion that thic should 
be stopped and it is to be restricted 
upto 50 per cent only What is happen-
ing is that m  these ordnance factories 
sophisticated weapons are being manu-
factured— take the case of Ishapore, 
Kanpur and the Sm all A im s Factory 
A ll of them are manufacturing conven-
tional weapons Suppose I im  a picce- 
rate worker— an efficient worker I 
can earn fifty percent of the profits of 
the factory withm  fifteen days And 
w hy should I produce more if I am to 
get only Rs 20 or so as my rate’  This 
is only a disincentive I am now hap-
p y to learn that this m inistry has taken 
note of this and the m inistry has rea-
lised the foolishness o f the argument 
advanced by some financial adviser 
They are now  trying to revise the 
piece-rate by removing the restriction 
made in the lim it I  would only appeal 
to m y hon friend, Smt. Sushila Rohat-
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gi who also comes from this area 
w h ere  there axe b ig  ordnance lactones 
— I am  reterring to  Kanpur-—to realise 
the gravity of the situation on how the 
piece-rate workers who are the back 
bone of these Ordnance Factories are 
suffering at the hands of the F'nance 
Department because they have not 
understood the problem

Another problem which I would like 
to mention is  this This, is a very im-
portant problem which is known to her 
and to the country and also to this 
House* That is about the sixth instal 
ntfent of Dearness Allowance due to the 
Central Government employees Now 
that the prices have come dow r and 

. things are made available the Central 
Government employees cannot get this 
D A

Sir I am not asking fo r dearness 
allow ance beyond that I am not 
asking lor seventh or eighth instal-
m ent I w ill be a fool to do that 
We know  thing*, are im proving as 
prices of certam essential commodi-
ties have rea lly  come down for w hich 
w e have congratulated the G overn-
ment the M inister for Industry and 
the M inister for Supplies B ut the 
question is w hen w e w ere negotiat-
ing for the additional instalm ent > of 
dearness allow ance this question w as 
raised b y  us The hon M inister of 
Finance w a" in the Chair and the 
Secretary M inistry o f Finance w as 
also present and they said “Y es this 
w ould be considered ” I  w ould like 
to kn ow  w h y  the sixth instalment is 
being denied S ir  a tim e has tom e 
w hen dearness allow ance has to be 
m erged w ith  pay This is one of the 
recommendations of the dearness a l-
lowance committee headed b y  M r 
Khandubhai Desai that 50 per pent of 
the dearness allow ance should be 
m erged w ith  pay

Now, 1 come to the sad p light of 
the! G overnm ent pensioners Sir, I 
w as assured b y  Sm t Rohatgi m  this 
House that the sad p light o f  the pen-
sioners ia know n to the Governm ent

1897 (SAKA ) Suppl. D G  270
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and they are considering sym patheti-
cally  w hether som ething could be 
done to reduce their sufferings T hey 
are entitled to four or five instal-
ments of dearness allowance T heir 
pension should be revised I hope 
the Governm ent w ould take a deci-
sion and announce the &ame along 
w ith the Budget that the pensioners 
w ill get more W e ^ e re  told—* his 
was one of the arguments advanced 
by the Secretary, M inistry of Fin-
ance— that the question of deainess 
allow ance should be tackled once and, 
that is, during the Budget So I 
hope the hon M in uter would consi-
der about the sixth instalm ent of 
deainess allow ance and w ill also give 
some re lief to the pensioners A t the 
present moment their conditions a ie  
h oin ble  I am not pleading for those 
ptn loners w ho are getting m oie pen-
sion but for those w ho ar e getting 
merely Rs 40 01 Rs 50 or Rs 60 per 
month

Now  I w ill say a vtoi d about D e-
mand No 24 W e congratulated the 
incom e-tax lu+horities for unearthing 
blatk-m oney 1o the tune of Rs 1500 
croics but here I am surprised to 
find th i, sentence and w ant to know  
what does this mean

‘ (vi) purchase of secret infor-
mation relating to black m oney 
and evasion of taxes ”

It is on page 28 Demand No 34 I 
am not sure w hether G overnm ent is 
going to purchase that information 
I w as expecting rew ard for those 
who w ere giving information con-
cerning black-m oney This seems to 
be a new term inology Sim ilarly, the 
Home M inistry or the E xternal A f-  
fa iis  M inistry w ill say th ey are pur-
chasing information 1 am y et to 
come across such a ridiculous sen-
tence 1 can understand aw ard fo r 
good w ork done or for giving in for-
mation to the G overnm ent In this 
context I  would tike to kn ow  w he-
ther the price of secret inform ation 
has gone UP or not w ith  the rising 
trend in  the m arket S o  this is  a
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v e ry  serious m istake on their part. 1 
hope it is a genuine mistake. It 
should be avoided.

Then I come to Demand No. 36—  
A udit. W e are a ll interested in 
Audit. T aking advantage of this D e-
mand, I w ould like  t0 say that still 
some of the audit em ployees are out 
of em ploym ent. O f those w ho parti-
cipated in the 1968 strike, everyone 
has been taken back w ith  the excep-
tion of a few . The R ailw ay M inistry 
has also taken back practically all the 
regular em ployees w ith  the exception 
o f those whose cases are pending in 
courts of law. B ut the Com ptroller 
and A uditor-G eneral w ho enjoys a 
peculiar position under the Constitu-
tion. is not answerable to us I 
w ould only request the M inister to 
take note of this and see that all 
those em ployees are also taken back 
in  their jobs.

Com ing to the question of comme-
moration stamps, I m entioned in this 
House that there should be such 
stamps issued in honour of the m e-
m ory of renowned m usicians w ho are 
dead. I am surprised that a comme-
moration stamp w as not issued on the 
centenary of Sarat Chandra Chatter - 
jee. Do you think he w as less im -
portant than any M ember of P arlia-
m ent or the Ministers? A  man like 
Sarat Chandra Chatterjee is born 
only once in a century and not tw ice, 
and this Governm ent has not the 
courtesy even of bringing out a com-
memoration stam p in honour o f his 
m em ory.

W hen w e talked of A tu l Prasad 
Sen, they said it w as considered b y  a 
Com m ittee and It rejected it. I do 
not know about this Committee. P e r-
haps it  has its own stamp. It w ill 
not h ave  the stamp of people like  
Sarat Chandra Chatter jee, A m ir
Khan, Begum  A kh tar and all those 
em inent people. I  have got a  letter 
from  the hon. M ihister of Communi-
cations We kn ow  that Hasrat Mo-

hani spent the last days o f his life  
during the freedom  struggle. Kanpur 
is said to be known fo r tw o persons, 
Ganesh Shankar V idyarthi and Has-
rat Mohani. T hey w ere emblems o f 
Hindu-M uslim  unity. W e alw ays 
said during election m eetings that 
Kanpur belongs to Hasrat Mohani 
and Ganesh Shankar V idyarthi and 
not to Natfiu Ram Godse and that has 
defeated the Jan Sangh M y sister, 
Shrim ati Sushila Rohatgi, knows it. 
But she told me that the picture of 
Hasrat Mohani is not available. When 
I produced a picture, they siaid the 
Committee considered it and did not 
approve of it. The people of Kantm r 
have expressed their surprise and in-
dignation over this. W hen they issu-
ed a stamp in honour of Ganesh 
Shankar V idyarthi, I congratulated 
this G overnm ent Has'rat Mohani is 
dead. Such men are born only once 
in a century and they should be pro-
perly respected During the time 
when wo w ere celebrating it in K a n -
pur, w e expected an announcement.
I  w anted an assurance from the hon. 
Minister. But this letter has come as 
a serious jo lt to the people w ho really  
respect Hasrat Mohani as one of 
those leaders w ho w ere equal to 
Ganesh Shankar Vidyarthi.

Last but not least, let the hon. M in-
ister kindly throw some light on these 
tw o problem s, specially on the ques-
tion o f pensioners and additional 
dearness allowance. A s regards the 
audit em ployees also, she should cla-
r ify  the position. A s regards the 
piece w ork  problem, I would request 
her to convey m y feelings to the hon. 
Defence M inister w ho Is seized of the 
problem so that he m ay see that ins-
tructions are issued as early  as pos-
sible and the ordnance factory em-
ployees do not suffer.

SHRI ERASM O  DE SEQ U EIR A  
(M aram agao) Mr. Chairm an, it is 
a p ity  that alm ost everyday w hen 
Parliam ent meets w e  are faced  w ith  
another exam ple, another proof, o f 
the double-standards of this G overn-
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mecit, because w hile they preach from  
the rooftops that ‘w e w ish P arlia-
m ent to be supreme’, here is a case, 
a supplementary budget, w here a 
provision ot law  w hich w as prim arily 
m eant for m atters w hich could not be 
foreseen at the tunc when the mam 
Budget w as fram ed is m errily m is-
used throughout the year by the exe-
cutive do w hat it likes and then 
come fo iw a rd  before the House for 
a post-facto ruber stamp

I am appalled that this y e a rs  sup-
plementary demands involve a gross 
additional expenditure of Rs 3389 89 
crores. I am equally appalled th it  
even the net expenditure is as mucn 
as Rs 8 59 98 crores Let us look i t  
the details of this L et me begin by 
giving the Governm ent without any 
rew ard or pajm ent some secret in-
formation w hich apparently it was 
not aw ate of throughout the year 
W hile Ine government tells us every 
day that t i° in favour of austerity 
and some kind of self-control, some 
of the bureaucrats in the govern-
ment have really been looking after 
them selves I am not saying all I
do not Lelieve, but certainly some, 
because the additional requirem ent 
for non-plan loans includes Rs 1 45 
crores fox providing house building 
advances to a ll India service officers.
This comes up in the supplementary 
budget

This Governm ent says that they 
protect the common people The evi-
dence beiore us right now is to the 
contrary because the supplementary 
budget also contains a provision of 
Rs 116 crores for loans to importers 
of fishing traw lers from M exico If  
you look at page 3, you w ill see how 
this expenditure arose Some private 
parties placed an order w ith  M exico 
for th irty  fishing traw lers T w enty 

per cent down paym ent was to be 
made b y  those parties but they failed 
to do so This provision enables the , 
governm ent to m ake that paym ent 
On their behalf The w orst part of it 
is that they are to recover the amount
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subsequently from  the India 1 rarties 
w ith m lerert at only 12 per cent oer 
annum Here is a case where the 
private parties m ake a commitment 
which they aic unable to meet and 
they fort e the government to m ake 
paym ent and instead of recovering it 
w ith  son e kind of penal interest—  
the m arket rate is 18 per cent— the 
government gives them money at 
12 per cent If this is not looking 
after vested interest w hat is’

On almost every page you w ill find 
case after case of m atters like this 

Look at this the House is taken for 
granted Please see page 7 They 

ask for an additional provision of 
Rs 10 lakhs The only information 
that we are given l* that due to the 
settlement c f  a very  old case in Lon-
don an additional provision of Rs 10 
lakhs is 1 equired W hat w as the 
case* W ny do w e agree to pay a not 
insignificant sum of Rs 10 lakhs’  

That is something only in the dove-
cotes of the Governm ent I person* 
oily wouid doubt that even at the 
m m istcria1 lovei people had been in-
form ed Here w e come before the 
House as frtsh  as birds and say give 
us Rs lG lakhs, and w e have agreed 
to that sum, in London i f  you please 
How old is the case’  I do not know , 
it m av even be from  the B ritish  
times

Government says w e have a plan-
ned economy If you look at page 14, 
you w ill see how  very w ell planned 
it is The current budget included 

a provision of Rs 3 crores for invest-
ments m Garden Reach Workshop 
N ow  they turn round and say* three 
crores are not enough, w e require one 
crore more It is an increase of S3 
per cent within a period of less than 
72 months

SHRI DINEN B H A T T A C H A R Y Y A  
(Seram pcre) For w hat’

SHRI ERASM O  DE SEQUEIRA 
That w e don’t know

A N  KON M EM BER That you m ust 
explain
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P X a se  don’t cast upon tbe M inister 
a responsibility greater than w hat she 
«ould handle at this moment. I  sym -
pathise w ith  the M inisterial lev el of 
thas G overnm ent, because ever since 

“toe Em ergency and since the elections 
w ere  postponed, the bureaucrats have 
decided that they need not w orry 
about the politicians. Sir, the same 
thin g happens about the capital in-
vestm ent of a m ajor nature. A  pro-
vision o f Rs. 8010 lakhs w hich has 
been made for State-II of Badarpur 
Therm al Pow er project Now, sud-
denly they decided that Rs. 801.0 jakhs 
is not enough They w ant about 
Rs. 20U lakhs m ore Sir, it is m aking 
a com plete m ockery of the regular 
budget and the fact is that Parliam ent 
is supposed to appropriate monpy 
before it is spent and also the fact js 
that supplem entary budgets in no 
book are meant for this kind of ru b-
ber stamping, post -facto. There is a 
supplem entary grant, a sm all grant of 
Rs. 0C0.74 lakhs to cover extra ex -
penditure relating to a crcation of 
one ndditj&nal post for assessment 
and tbe paym ent for the famous 
secret information that Mr Bancrjpe 
w as talk ing about. Now, in the first 
place, I  say  that the purchase of this 
so- called secret inform ation wa<? en-
tire ly  unwarranted and entirely un-
justified because follow ing its pur-
chase, you had a voluntary disclosure 
schcme. A fte r  getting goods from  
these crooks, you pass the law  which 
bails them  out. So, w here w as the 
need fo r purchasing this information?

Secondly, since w e are talking about 
the assessment of the Incom e-tax 
Departm ent, there is one thing that 
requires to be looked into b y  this 
Governm ent. Alm ost every  year, the 
m ajority of assessees in this country 
receive notice from  the Incom e-tax 
Departm ent,

MR. CHAIRMAN: Mr. Sequeira, I 
think the purchase business seems to 
have cove by mistake on page 26

because on page 20 at tbe bottom 
there is a mention about the purchase 
ojc papers for band-rolls, not antici­
pated earlier.

SH RI ER A SM O  DE SEQ UEIRA: 
No. Sir. It is not like  that. W hat I 
m ean is that the purchase of secret 
inform ation is about the purchase of 
inform er. T hey have used this e x -
pression. It is a w rong expression. 
It w as the paym ent to informers.

MR. CH AIRM AN : It is a rew ard.

SHRI E R A SM O  DE SEQ UEIRA: 
C a ll it anything you like. Y es, it is 
a  rew ard. But w hat I am saying is 
that in this case it w as unjustified 
because having got the goods from  
somebody else, you  bailed them  out.
I w as i« ferring to a slightly different 
ihing because the question of assess-
ment has come up here. I w as saying 
that almost every  year hundreds of 
Incom e-tax officers throughout this 
country, send notices to thousands of 
ta 'c-pavers saying “you have not paid 
taxes for the last year and therefore 
sl'ow  cause w h y you should not be 
nrosecuted” . The reason for this is 
that the filing of challans for the 
m oney w hich the tax-payers have 
paid is not pi oper in 99 99 per cent of 
the incom e-tax officers in this country. 
It is most unfair that after an honest 
tax-paypr has paid his tax  in advance 
on his own self-assessment, he is faced 
w ith  a notice in w hich the officer tells 
him  “you have not paid the taxes and 
i f  you have got copies of challans, 
show, them to m e” . This must be 
stopped forthw ith and I  say  that the 
incom e-tax officer w ho serves such a 
notice to a person w ho has already 
paid the tax  should be penalised.

SHRI F R IY A  R A N JA N  D A S  
M U NSI (Calcutta-South): For w hat?

SHRI ERASM O  D E SEQ U EIRA: 
For serving notice.

SH RI P R IY A  R A N JA N  D A S  
M U NSI (C alcu tta-Sou th ): T o  whom ?



SHBl ERASMO DE SEQUEIRA’ 
To easessees.

(Interruptions)

SH RI ER A SM O  D E SEQ U IERA 
A n d  w ith this m mind, I am going 
to request the hon Mmistei to issue 
one instruction that at every  Income- 
t a x  Circle in this country, w ith  im -
m ediate e fleet, a crash programme* 
should be undertaken to bring the 
records regarding the payments re-
ceived up-to-date It is very  annoy-
ing to leceive  these notices The 
assessees have been to m y mmd 1oo 

kind to the department bv going in d  
showing the challan T hev should 
have said “ You chock vnur records 
first"

Page 47 refers to purchase of im -
ported m aterial W e a ll know  we are 
tremendousH m  short supply in re-
gard to fo ieign  exchange One would 
expect that even, if care is not exor-
cised on domestic expendituref at least 
some caution would be exercised ’ n 
the fram ing c l  budget w h eie  foieign  
exchange it. involved The budget 
provided for Rs 11 ciores foi p u i- 
chasc of m ateuals m India and abioad 
B ut the purchase during the year is 
n ow  expected to go up to Rs 12 
crores and so l  crore more is asked 
for In page after page you find there 
is no care at a ll in fram ing the bud-
get This Parliam ent is taken com-
p letely  for granted I would draw 
the attention o f the Congress mem-
bers that it is their responsibility as 
th e  m ajority to defend this Parlia-
ment against excesses o f the front 
bench, but in thle they have failed 
xmserahlv

Taken even Delhi They are ask-
ing us for an increased grant on ac-
count of 3 additional police stations 
Even m the capital of the country 
they cannot foresee in the beginning 
of the yea r how  m any police stations 
they are going to open dun n g the 
year There should be something 
terribly w rong in their planning
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A com plete indictment o f the m an-
ner m  which the budget is being 
trained is contained on page 82 This 
is m iegard  tc  Laksha D w eep w here 
there is no legislature and therefore 
it is the dnect responsibility o f this 
governm ent te fram e the budget I  
want to quote

“A t  the time of fram ing the bud-
get estimates for 1975-76 m lespect 
o f plan outlay, distribution and the 
provision for approved plan outlay 
between revenue account and capi-
tal account was made on a<l hoc 
ha is i i the absence of the details 
of expenditure to be m cuired on 
revenue account and capital ac-
count ”

Do you iealise what this goveinm ent 
is saw ng to this House’  T hey say, 
when He 11ought the ougin al budget 
fo r Lai sha C w eep u e had no details 
of expendituie to be incuried on reve-
nue account and capital account, w e 
did not hFAe the foggiest notion of 
w nal we w e ie  going to do and so w e 
made an ad hoc provision' Is that the 

manner m w hich dem ocracy is saved 
and Parliam ent is being made sup-
reme?

Here is a case of m ajor capital in-
vestm ent w hich is made w ithout 
sanction of this House A fte r  the 
original budget was framed, an e x -
penditure of Rs 9 85 ciores was in-
curred This is on page 114 T hey 
expected to buy, and they have a l-
ready got, 642 buses These buses 
w ere bought without any sanction 
They are now saying, “Please bear 
us out by it»bber-stampmg the opera-
tion G ive us Rs 9 85 cro res” This 
is the essence o f dem ocracy This is 
the end of the term  W e should hold 
an election It is equally an essence 
that before jo u  spend public money, 
you should come to Parliam ent foi a 
sanction Supplem entary Demands 
should be for unforeseen expenses. 
There are lots o f unforeseen expen-
ses. Some court cases have been
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decided There was a variation m 
price ol an original purchase This is 
what a Supplementary Demand 
Should have Bui not for Rs 1300- 
odd ci ores This is nothing but a 
mockery of Parliament and a mockery 
of democracy

MR CHAIRMAN Now the hon 
Minister

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MAXI SUSHILA ROHATGI) Mr 
Chairman Su at the verv outset I 
would like to thank all the Members 
who have participated in this discus­
sion (Interruptions)

MR C.H \IRMAN Theie are no 
speakers

SHRI H M PATEL (Dhandhuka)
This is a \en important debate 1 
want to speak

MR CHAIRMAN There is n method 
by which we work The practice that 
we have up til' now is that hon 
Members send chits saying that they 
want to speak At least I ha\e never 
stopped anvbody from speaking—I 
mean whosoever has sent the chit I 
liave kept the list of names here 
which says Shri Reddy Shri S M 
Banerjee and now Shn Sequeira No 
other name What do you expect me 
to do under the rules’  Even then if 
you catch my eye and indicate that I 
want to speak> I will give you time 
But even then, nobody got up That 
is “why I called the Minister There­
after you rise up and say “I want to 
speak ”

(Interruptions)

i go strictly according to the rules,
*®d I am liberal, as you know

SHRI P G MAVALANKAR (Ah 
medabad)* May I make a submission17 
The lady can afford to be chivalrous
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MR CHAIRMAN I will give both 
the Members 2 minutes each. (In ­
terruptions ) If you are so much 
worried about Rs 1300 crores( you 
should have given the name earlier

SHRI P G MAVALANKAR Four 
hours were allotted We »xpected the 
Congress Members to particioate

MR CHAIRMAN Here it says, only 
one hour

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM- 
AIAH) I th.nk some way out can be 
found which will help both the sides 
The time now is ten mmutos to six 
The Chair can £,ive the hon Members 
time till 6 o'clock, and thereafter allow 
10 more minutes so that the Minister 
can speak I want to at. commodate the 
Members Let the Members tike time 
till Six Then she will tak*» 10 
minutes Because the Railway Budget 
will h ive to be taken up tomorrow I 
seek the cooperation of the Members 
m this matter and I am making this 
submission to the Chair and to the 
House

MR CHAIRMAN Mr Pat^l I am 
willing to accommodate but let us not 
upset the schedule I will 'ireomnw 
date you You can make your sub 
mission You can also say most of the 
things that you want to s%y to-day 
during the General Debate There is 
nothing to stop you

SHRI H M PATEL You are asking 
Us to approve a supplementary budget 
in two minutes

MR CHAIRMAN I am saying that 
you can show your disapproval within 
2 minutes Anyway, I will make it 
five minutes

SHRI K RAGHU RAMAIAH Mine 
is a compromise formula

SHRI H M PATEL I don t think 
tnat the Minister could really reply
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satisfactorily to the points raised by 
Mr Sequeira if  she wants really  to 
do it w ithin the time limit— and she 
ought to reply to the points that he 
has made

SHRI K  RAGHU RAM AIAH She is= 
a very smart and intelligent lady She 
says she can do it m  15 to 20 minute* 
{Bo, your estimate is wrong

SHRI H M PATEL I am a'l admi-
ration for her But may 1 suggest 
that we continue this tomorrow9

MR CHAIRMAN It w ill upsel the 
schedule

SHRI K  RAGHU RAM AIAH le t  
this discussion go on till 6 O Clock 
The Minister will commence lodav 
then the House adjourns m d she w ill 
continue tomorrow

Sh r i  p  g  m a v a l a n k a r  Mr 
Chairman I am grateful to you for 
allowing me a few  minutes and < so 
to the Minister of Parliamentary 
Affairs, and particularly to the Deputy 
Minister of Finance who has been so 
chivalrous to us on this side todav for 
having given us so much timc»

Because of paucity of time I w ill 
not repeat the points already n "de by 
the previous speakers But 1 cannot 
resist the temptation of repeating one 
point When you ask us to pass sup-
plementary demands of such a tremen-
dous volume, more than Rs 1 000 
crores and that too within a matter of 
one hour, and with practically no dis-
cussion if  this ig the w ay you want 
the Parliament to go in the direction 
of more discipline is that your idea of 
democracy? The whole idea of parlia-
mentary democracy grew with the 
principle of ‘ no taxation without re-
presentation But here what we find 
is no representation no opportunitv 
ev*n of representation etc I think 
this U a very dangerous habit and if  
W® allow this to grow I am afraid we 
J**® oiake this Parliament a mockery 
<?* representative institutions

Having said that, I w ill very quick-
ly  go through some of the points with 
regard to various demands I fully 
support mj hon friend Shri S  M 
Banerjee, when he pleaded for pension 
for old aged people He made a fer-
vent plea for that If Government 
gives so many instalments of additional 
dearness allowance to the present em-
ployees surely the ex-emplovees who 
are now m their 70s 80s and some of 
them even m their 90s  how do j  ou ex-
pect them to subsist on Rs 40 or Rs 50 
which is a pittance’  Why dont you 
look into the hardship of the old aged 
people9

Coming to communications parti­
cularly posts and telegraphs there are 
any number of eminent people of post 
independence India, whose commemo-

rative stemps have not been issued I 
have been asking for it repeatedly I 
do not want to give a long list of 
names Obwously I cannot give all 
the names I w ill give  only three ins-
tances from G ujarat the State I c me 
from One is a scientist of all India 
repute the late Mr Tribhuvandas 
G ajjar There is no stamp jn his 
honour Then there is the lnte Shri 
Indulal Yajm k who w as a stalwart m 
the national movement I have the 
honour of representing the same consti 
tuency of Ahmedabad Thirdly there 
is no stamp issued this year to com-
memorate the services of the late Lady 
Vidyagauri Neelkanth whose birth 
centenary falls this year 1976 She 
was a lady of all India eminence She 
was one of the pioneers in women's 
education and social reforms social 
service educational service literary 
service and many other cultural fields 
m Gujarat in Western India m fact 
in the Whole country

Por obvious reasons of shortage of 
time I cannot go into all the aspects, 
much less can I give alj the names 
but many tall people have been forgot-
ten those who have contributed so 
much to India’s democratic develop-
ment parliamentary institutions ete

SHRI P  M MEHTA (Bhavnagar)- 
The first speaker of the Sovereign
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Parliam ent of India S h n  G  V  Ma- 
valankar, fo r Instance.

SHRI P  G M A V A LA N K A R  I did 
not w ant to reler to that name, but 
m any such people have been neglected 
They do not depend on your postage 
stamps, for, their name and their place 
in history are assured but let posteri-
ty  and the world know these people

A t page 18 there is a demand for 
payment to non-teaching staff b> UGC 
through colleges I want to compli-
ment the Government on that t least 
because through the UGC the non-
teaching staft in various colleges and 
universities have been looked after 
This is good The College and Umver- 
ty  teachers also be assured of security 
of service and decent salaries, but they 
should not go on asking for more and 
m ore sa la iy  beyond a point They 
m ust also keep m view  the important 
point of the secunty of students and 
of society A s an ex Principal of a 
college, I w ant to say that P T Ins-
tructors, Librarians e tc , are as import-
ant as teacher^ m any faculty but they 
are sandwiched between teaching and 
non-teaching staft They should also 
be helped by giving some more m orey 
to the UGC for this purpose

A t page 28 there is reference to tax 
Collection I want to know how many 
raids took place in the last one >ear 
and of those whose guilt has been 
proved how many have been punished, 
and if so with what kind of punish-
ment, as the censored press does not 
g ive  this information

Pages 35 36 refeK to assistance to 
States to tide over natural calamities 
In G ujarat there w as an additional 
calamity of cyclone in Porbunder and 
other places in Saurashtra A  few 
crores have been given b y  w ay f t  ad-
vance assistance to the State by the 
Centre, but it is a mere fraction of the 
requirements of the G ujarat adminis-
tration A fter all, you cannot give 
this assistance on the basis of this or 
that party in power in a State, since 
It is a problem of the whole people of 
the State

A t page 47 there is reference to 
grants to hospitals I know of several 
institutions in G ujarat like cancer hos-
pitals, eye hospitals and other research 
institutions where excellent w ork is  
being done They are not getting ade-
quate financial grant from  the Centre. 
The assistance should be increased

The hon Minister w ill recall her 
gracious assurance to me only a  
couple of w eeks ago that G o vem - 
m ent w ould go into the whole pro-
gramme of fam ily planning I have 
suggested the convening of an all-India 
seminar including some of the MPs 
who are interested m this matter and 
who have themselves practised famil> 
planning and have limited their fami-
lies to not more than three children I 
am one of those and so £ tan  speak 
w ith confidence’ Why don t you ask 
them to join some consultative machi-
nery for spreading fam ily jlannm g 
education which is very necessary’ ’

18 00 hrs

Finally, on page 52 there is a m en-
tion of ministerial tours and on page 
92 there is a mention about A ll India 
Radio I want to make one or 
tw o points about m inisterial tours 
About m inisterial tours it is said that 
supplem entary demands a ie asked for 
because unexpectedly Ministers have 
had to undertake more tours W e 
are a vast country and of course if 
you w ant to have contacts w ith  the 
people you must have contacts w ith  
them A fter all, you must be m touch 
w ith  the areas

SHRI DINEN BH ATTA CH A R  Y Y  A  * 
Inside India or outside the country’

SHRI P G  M A VALAN K AR  I hope 
it is only inside India and not outside, 
I do not know If the Ministers have 
to make tours, they must make tours 
M y own feeling is that a lot can be 
cut—w hen I  say a lot, not so riueji in 
terms of money, but in term s erf on 
examples to be given to the people at 
Urge as to how Ministers can *0 about



28$ Suppl DG. PHALGUNA 21, 
(General), 1975-76 

w ithout much paraphernalia There-
fore, 1 would lik e  that the M inisters’ 
tours need not to be reduced, if  neces-
sary, let them go The paraphernalia 
that .goes w ith the Ministers are secu-
rity  force, his Private Secretary and 
several others connected with the tour 
progiam m e W hen the M inisters are 
touring m various parts of the country, 
the entire State m achinery in lhat 
particular area, whether it is the State 
o r the Central machinery almost 
comes to a point of stand still because 
all of them are busy looking after the 
M inisters m so m any details It stead 
of a public contact it then becomes a 
contact of the officials and the money 
is  wasted Therefore if they want to 
go on tours, let them go, but let them 
cut much of the supenlous and lu xu -
rious spending on their tours

A s far as A ll India Radio is con-
cerned it  has already reachcd a lim it, 
and the credibility of the radio is going 
down ><o rapidly that not only has it 
becom e dull but it has becomp dange-
rously misleading People t d k  in 
Parliam ent for half an hour or one 
hour but they are not reported The 
other day, Mr Era Sezhiyan talked for 
one hour and 10 m inutes, because the 
C hair w as good enough to give him 
extra tim e But w hat the people found 
in the A IR  news bulletin w as 4 A  
D M K  Member said this much * In 
the national newspapers there are 
hardlv four lines Some papers re v e r 
m entioned anything about that speech

MR CH AIRM AN These rem arks 
you can make on the General Budget

W hy are you doing it in the Supple-
mentary Demand?

SHRI P  G M A V A L A N K A R  A ll 
India Radio is there in the picture and 
hence m y point Moreover, Sir, I 
could have agreed with you if the Sup-
plem entary Demands w ere really  sup-
plem entary and of an insignificant 
amount In tact how ever they are 
not' Indeed they are supplementary 
but substantial demands' So Govern-
ment must add the word substantial 
before supplementary ’ So, Sir, you 
will agree that they desei\e to be 
looked into more carefully Anywa>,
I shall not try  your patience I thank 
you once again for giving me this op-
portunity I am sorry I failed to catch 
your eve at the right point of time

SH RIM ATI SU SH ILA RO H ATGI I 
repeat m y thanks once again W ith 
your permission I thank each and 
every individual Member who has 
participated here I shall be failin g 
in mv duty if  I did not off^r special 
thanks to Mr Sequeira and the special 
reason w h y  I am saying this i* that 
sometime back w e read In history 
about a certain personality and you 
said ‘ I  charge in the name o f so and 
so ”  So, various charges w ere fram ed 
and the result is ob\ious from  pages 
of history

MR CH AIRM AN You can continue 
w ith the history tomorrow

18 04 hrs

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, March 
12, 1976/Phalguna 22, 1897 IS aka)
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